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RULINGS BY THE CHAIR—Contd.

Non-listing of Short Duration Discussion on unprecedented spurt in violence

in Gaza and West Bank Area of Palestine in today’s agenda papers

...(Interruptions)...

it AR AT (ALY YR : A SYFHIR Sff ....(TFE)...

MR. DEPUTY CHAIRMAN: Let me finish papers to be laid. ... (Interruptions)...
Let me finish papers to be laid.

S} R SUATS: AT SYFUTYRY SN, FRT WIS 3iTh 3TN B...(FIL). .
MR. DEPUTY CHAIRMAN: Point of order! ...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): There cannot be a point of order during
laying of papers. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your point of order?

sft TR AT AT SUHURT Sft, 31 A BT He= Bl RIATE <& T,
9 H&d Bl PRIATE] FHIG g8 AT S1d A& 301, SAA Ul 3 I8 wferT af off fb
facer w301 St =1 U U= Wl o1, 99 U5 UR 89 Wl iy 18T of arg € oiR vl o &%
foq & g Afeql g9 oy a1mue we+ &l R o fagm a1l gfd a8 Mo det 781
o <1 |1, Sy ST 07 & SR el Aa WIRIT gail, 89 ANl & IRV Ha
I Tl g |

71 37TST a8 IARA A1ed + 39 U3 R iy o feram

MR. DEPUTY CHAIRMAN: No, no. No discussion on Chairman’s ruling.

...(Interruptions)... No, discussion on Chairman’s ruling. ...(Interruptions)...

3t TR SETe: A, S WA Bl BRAE! & FR 7§, § I Bl Bl B
R8T §| 98 W& @I WUC! §, gUIely dl I8 A &1 U9 a9 AT &, 3HIIg I8
Wrge AT 3T a1 B

ST, TS IR ATEd MY IR IIRAT wied 7 faew w5 & uF @
WHR el BT SHPI AAd g N [d &H 981 TsRed 81 MY, S el BT oS
o7l 98 Yorsl I T 31T BT Torel &1 T, for aag T ared 1 fager /=t &
73 B Rerae foa

% 918 AT 9ad & Ub U 7 gaATl dT Ged 1 bl © b g9 (e &R
& ot foram <mgl
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#9959 98 Tolel Ugdl & WeRed 8 T, d Ugd Il W ol g
IRT| ST faeer |31 S &1 9= Aexoiy JIRA+ dred | Rotde foar, df Igq &t
PRIATE! I8 A YH DI A AT $HF 918 R Big (v g1 &, a1 Iqd oIy
Heq B @it 7 A [0 S O, $HHT JE U a)IdT ol offh, S| daT Bl
et 71q ¥ oty =gl forar

ST, 31 419 B9 wdl 267 H A1 Us AIfeH faml T wa 267 Ug g,
IGH g1 W 3 gon 2 & fondt off Forow &1 afed & & fofg <eRds dree

B WIS BT gTer Bl

$, BIRT G U8 ¢ fF R Uil a8l IR Weked &) & &, d 3fud
U $acl &l AR 81 b AT A1 I8 2 6 a1 a1 I R Yoisl Pl AFHR, a8l
A UfehdT Y BRal €1 Y SR A9 7S T arell $9g IR g89 HRal of Al Q4T
eI BIT, AN B 267 & ATAR T B¥A H VSIRRE W §, IFd 918 IfS A9 °e
ql &g~ HT A I YR HRATY AAT I UR IS PRAT <1 B 1 AT IH T HRAT
FHd ol S, I A VA A 5, Al AE SIIET SFd BFT1 §9 W B4 39D
RISHECHEY

SHRI V. P. SINGH BADNORE (Rajasthan): Sir, is this a challenge to the ruling of

the Chairman? ... (Interruptions)... Sir, is this a challenge to the ruling of the Chairman?

...(Interruptions)...

DR. V. MAITREYAN: Sir, is Rule 267 still relevant now at this stage?

...(Interruptions)...

SHRI P. RAJEEVE (Kerala): Sir, as per yesterday’s List of Business, after the

Question Hour, the Short Duration Discussion was listed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, please don’t comment on hon.

Chairman’s ruling. ...(Interruptions)...

SHRI P. RAJEEVE: No, Sir. Nothing on that, Sir. But, Sir, after an item of business,
fixed for a particular hour, is disposed, or, before the normal hour of adjournment of
the House, any item in the List of Business, which have remained, may be taken up

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Where are you reading from?

SHRI P. RAJEEVE: Sir, this is interpretation by Kaul and Shakdher. ...
(Interruptions)...

MR. DEPUTY CHAIRMAN: That is interpretation. Okay.
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SHRI P. RAJEEVE: Rule 29, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Agreed. That is interpretation.

SHRI P. RAJEEVE: So, first you take up the issue. Our notice is there. It is for
suspension of the rules and to take up this issue. Firstly, Sir, let us take up the issue

of attack on people of Gaza. It should be taken up now itself.

MR. DEPUTY CHAIRMAN: Okay. Sharad ji.

3t ¥Re AEg (MER) : AT IT[UMRT Sff, § 399 e &1 famel &1 arsdn
g1 Al ol & fasTa § 78 377, 1 g8 /e A W o ST ghdr 11§ b
qeId Y TIRAT A1ed 9 A S @redar § 6 39 T | 9w & oide &R
[EIG f2d ¢ gU & ¥R, d¥e YRR A 89RT $ls (& & &1 Rear 781 21 39
WHR 9 A Uh el 2 fF I8 U U1 A1Tel 2 f SR I8 &1 of7dT, o #R oil
JAMEH! BIg AT Tl ATl SHP 31 & 918 VAT faswe aRIRIT &1 15 8 f6 o R
P Tleldl dl 89X fad § 981 §, 3usp *d d 9T 8, Hifh URPR 3MMTh 81 §
21 A1 BART Al GRMET S AT 2, S giforilst 8, 89N IR f2d dved TRir |
IS gV Bl ufo, A O € % oy wm @t 39 R AT &} df, WeR
IHHT STA1d § S| T8 DIs 9gd 91 910 81 §l B AN Ig el b8 I8 © (o 39
HI O 98 S, Il 39 IR B AN Pl AU ATATST 1 STRex IS AMMRYI 89 AR
SATE] B BR Al T8I A<l BH Al 3T 81 PR Fobdl © (b gidl H 3R < H &H
U TIfeamie & SIRY, 39 e & SIRT H99 ¢ <1 al S 399 8, 99 R 379 Bl
Hae 79 HRY, Afhd T8 a1 - HRY & 31 39 $I &7 @RT 9 W18 3R 98
PR 3 R B B ol | MY ALY AT AHrafy St Bl SR convey B I

T 3R THRYI HA1T & 97 F3Al, GAiaRvn, 99 iR STearyg aRacdE 931ed &
IS T3, IR FHSH BRI G § 15T 3l (3 Y191 SIS hy) : ), 39T IR g9
.o B AT Bl (Taum)...

SHRI D. RAJA (Tamil Nadu): Sir, in fact, there was Question No. 142 against
my name. It is my question relating to the fishermen. ...(Interruptions)... No, no; listen
to me. ...(Interruptions)... Despite that, the issue of Palestine people, our policy towards

western Asia was raised. It shows the importance of the issue.
MR. DEPUTY CHAIRMAN: What is your point?

SHRI D. RAJA: My question is ...(Interruptions)... My question is, we have
been discussing this since yesterday. By this time, we could have discussed the issue.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay, okay. That is all right. ...(Interruptions)...
SHRI D. RAJA: Mr. Deputy Chairman, Sir, please listen to me for a minute.
MR. DEPUTY CHAIRMAN: I have to give a ruling.

SHRI D. RAJA: My question is, everybody is aware of the rules.

MR. DEPUTY CHAIRMAN: I have to give a ruling to Mr. Naresh Agrawal.

SHRI D. RAJA: Sir, let me finish, please. Everybody is aware of rules and
everybody has interpretation of rules. My point is very simple. ...(Interruptions)... Why
can’t the Government agree for a meaningful discussion on this issue ... (Interruptions)...
and let the House function? ...(Interruptions)... We are all for the House functioning.

...(Interruptions)... This is what we are saying. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri Yechury, what is your point?

SHRI SITARAM YECHURY (West Bengal): Sir, the pointed issue is a question
of Short Duration Discussion on what is happening in West Asia and all of us have
our opinion on it. The hon. Chairman has given a ruling. We are all obliged to accept
that ruling. You yourself, Sir, yesterday said that you have to accept the ruling but you
can question the ruling. I am using that prerogative which you have granted on this
floor, and it is on record. I am just reading it where you have said that objections can
be raised. Sir, the question is the following. ...(Interruptions)... This issue was listed
in the Revised List of Business. All of us are aware that the Revised List of Business
cannot come to be circulated unless there is prior agreement of the Government as well.
...(Interruptions)... That means the Government had agreed at one point of time. After
agreement of the Government, the Government has changed its mind. Now, the question
is, under the Constitution of India, that created both these Houses of Parliament, the
Parliament and the Legislature has its own independence like the independence of the
Judiciary. The Executive, that is, the Government is accountable to this Legislature,
but the Government cannot influence what is to be discussed by this Legislature. What

is to be discussed is ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. It is clear. I got your point.

SHRI SITARAM YECHURY: Sir, please listen. ...(Interruptions)... Let me
complete, Sir. ...(Interruptions)... The point that I am making is that this is an issue
the world is seized with. The hon. Prime Minister, in the recent BRICS Summit, is

a signatory to a Declaration of the BRICS, where they have condemned the Israeli
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attack on the Gaza. The United Nations has given a Report where it said that 75 per
cent of those killed are civilians. Forty-six are children; twelve of them are below the

age of 5 years. ...(Interruptions)...

Sir, Italy has condemned it; Germany has condemned it; the BRICS has condemned

it. Now, the point is ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Please ...(Interruptions)... 1 understood your

point. ...(Interruptions)...

SHRI SITARAM YECHURY: It is the sovereign right of the Indian Parliament

to discuss. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I got your point. ...(Interruptions)...

SHRI SITARAM YECHURY: The Government can! It is their job.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I got your point. I will give a ruling on what you

said. ...(Interruptions)...

SHRI SITARAM YECHURY: Therefore, the Government’s reversal of the position
has to be explained to the Parliament. ...(Interruptions)... They have to explain to the

Parliament why they have taken this position. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have made your point. Now, take your seat.
Mr. Sukhendu Roy, do you have anything new to say? ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I have a very small
submission to make. None of us is disputing the ruling. I am just referring to the
ruling. In view of the ruling, it seems beyond doubt that the objection raised by
the hon. External Affairs Minister yesterday was not sustainable. But as a resultant
effect, the discussion could not be held yesterday. Therefore, propriety demands that
the discussion be held today. ...(Interruptions)... And this is the sense of the House.
I would request the Government also to concede to the discussion. What is wrong in

it? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Sukhendu Roy, I got your point. Now, let me

make things clear. ...(Interruptions)... Now, let me have my say. ...(Interruptions)...

il Aed Igast: STFHTART Sff ... (aer)...
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St faora Maet: STFYfy 9816y ....(asmM ). .

MR. DEPUTY CHAIRMAN: I have called him to speak. I will allow you.
...(Interruptions)... Because I have called him already, let him speak. ...(Interruptions)...

I will give you a chance to speak. ... (Interruptions)...

Y O T T (SRS : SUHHIIRT HRI ...(qag). .

7t STUTAFY: [ ST, SHD I1S 3TYD] AT AT ST ...(FAET).... 376 37T
IfeTq] ...(FFL). .. Please sit down.

SHRI PREM CHAND GUPTA: I am also a Member of this House.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. It can’t go into a discussion.

...(Interruptions)...

it faoTa MRyt ISTFHIIRT 1S, B9 31191 3R &, &1 feT Y AST H IW B © [
S ol e ST BT 7, 98 dEdl © b # TeRE o Sfon &1 A @1 g, offh A
PIs A 781 21 3P 91 dIeidl & 3R BT Bl TSI+ BRI < 2] STd M9 Ueb IR T e
3R Y B T, A ST 1 I el AT 89 ART & 95 Heaqul A &, STRT
MR &, FATI 3fTaR B 3R WRBR 3rft 7t o 9T 781 8 81 WRPR Ryt a1 pe1 8
5 &9 e WY WR <T@ I o, Al 39 FaT BT Sl AedUl THI TWRE B Bl
JATILIDHAT &R & ?....(TALTH)...

MR. DEPUTY CHAIRMAN: Now, please let me give my ruling.

...(Interruptions)...

st fasra M 98 el 3R TSSOl BRIV, diell 3R TSl HRIU, U 8l
el aTell Bl ...(STGET)...

MR. DEPUTY CHAIRMAN: Mr. Gupta ...(Interruptions)...
sft faora Mye: S 919 91 IR-IR Rdie o= €1 ..(@aem)...
SHRI SITARAM YECHURY: Sir, I wish to make one point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have already made your point. I would give

my ruling. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, if this House is being disrupted, it is because

the Government is disrupting the House. ...(Interruptions)...

37t Sg=rTafcr: I i, 37T Fiferg
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7 99 =< T ST FRIGd, § 319 G 9IR B W AR g1 Iyl b
Hfre A1 g b Bt wifcal @1 i it e a1yl ...(@aem™)... That's nice of

you. ...(Interruptions)...

it STuTafa: Sex e

it 99 == AT AT SN, 98 9gd 8 T9R favy 81 g g 99 49y &1 v
Teh b 1 oIl T ATl a1 8T 81 AR YHTHAT Sif o Toflel H 99 XSleg2 &
HWR =R ) fhy 81 Yoz § 319 IR 9 SHIge 81 X8 8, Uh avh gqa1i$T
P S, oIT, Tl R ARSI 1 ..(AHM)... ARIGR, T8 TS G T, I8 a1
57 v & SuR gt BRI A1e, 31T 9 WK I $RI A &l ...(FTLH)...

MR. DEPUTY CHAIRMAN: Okay. Now, I have to give my ruling.

...(Interruptions)...

i 99 T AT AR, PR &F 39 9G9I P MY, I icrerd ol ) 84 41 T8
HT 39 FI9T & SR 99 Ul i 891 A1, 3T T1eqH H IIRHT A18d o AT

T8 RIY B

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I wish to make just one point.

...(Interruptions)...

SHRI NARESH AGRAWAL: Sir, she is the lone lady Member ...(Interruptions)...
DR. V. MAITREYAN: Sir, I want to ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I know that because she stood up, you would also

stand up! ...(Interruptions)...
DR. V. MAITREYAN: No, Sir; it is not like that. ...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, many times during the discussions inside and
here, you have promised that the sense of the House will be taken and that would be
preceding every other decision which is made. But I think the sense of the House is

very clear, and yet...
MR. DEPUTY CHAIRMAN: I would give my ruling.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,

before you give your ruling, I would like to say something.

MR. DEPUTY CHAIRMAN: After Mr. Chaturvedi, I would call you.



318  Rulings by [RAJYA SABHA] the Chair

2 FIed IgAel: W), 39 WS b A &l g9 el 3R FEdqul qard
frar & forg €1 ugel a1d, w1 89 foit T favy w =t 71 38 €, i R enar o
Ugel A9S F IMI Gl W Bl 79l 7 gS 817 I8 Q4 9w a1 § T8 ' 0 59
e # iR 9 ded H, S # 39 fawy iR @R W oy favdl R oFd IR =@l al
g, a1 3o Al 39 fav W Tai B § GRBR vl el 87

A 9, S e Ed W 991 U 7, $, sER dfu # gesiagfea,
AR ok R, I i gt <Hhelt & < gfad) wdiw 2, 39 i &
PR AR BT 98 6] A8 A IRHINT B

MR. DEPUTY CHAIRMAN: I will give my ruling. ...(Interruptions)...

N wEgd agadl: 39 A¥GRI @I, S TN AR ¥ IfeR
(FAUM)... V3, FUT P 31 AT A AU 91 Fel S| WX, U I8 781 2 & &4
=9 favg w= g9t R a1 69 oy vy w Tal W, ge g8 ot 98 & 5 39 e
PN AT Bl PN, dleth U IE B [ R ANTRIER & AHRI B Taoiiayfcd
JAIRE B Gl 87

i STFUTIa: VA1 9B -Tel g3l 811 will explain it.

2 TEd AgIel: 39 Gad b AW b YN g9l HR b ol gFArEl AR
2, T Sh] 89 $dd 39h RN R 7 9?2

MR. DEPUTY CHAIRMAN: It is not like that ...(Interruptions)... 1 cannot

allow everbody.

# AEd agaeh A, § <% $1 SR 59 Ged BT M U TR a1 B
R A =mEdr g b A $9 99 $ e Uh b 918 V.. (FaUM)... IR,

G (g ).

it SuuTafa: 8 AT L (aE). .

3t Aad Agacl: TR, S BH THY & IEX 39 WRBR J 39 < b Uh-Ud
PP T SIcaei Bl fSaRTae 6 g1 ...(aum)... IFafids o, SRt
Pl ...(FAYM)... 3R I Jg WHR Ulfedde &I W fSaRTWae &1 arEd
21...(aY™)...89 9 SCICR Pl T o1 184 & ...(FaeH)... 89 d18d § b
39 fI9g & SR ugel 4l B AIRY...(FQLH)...

sft SuuTafr: 319 31T 9f3VI Dr. Maitreyan, what is your point?

# Aad agda): 39 SRICRM & GFM Bl fRIIR G gARI RTHeRT 2
3R S RRERT &l 89 q-I REd & |1 gr1 |
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MR. DEPUTY CHAIRMAN: Dr. Maitreyan.
DR. V. MAITREYAN: Sir, I want to make my position very clear at the outset.

MR. DEPUTY CHAIRMAN: Help me in solving this. You are my friend. You

help me in solving this.

DR. V. MAITREYAN: Yes, Sir. I strongly condemn the killing of innocent civilians,
citizens wherever they are in this world whether they are in Palestine or whether they
are in Lanka. ...(Interruptions)... 1 strongly condemn it. ...(Interruptions)... Whenever
this discussion takes place after the BAC decides whether tomorrow or on Monday or
on Tuesday, I will definitely make my party’s position clear. ...(Interruptions)... But 1
want to say one thing very clearly. ... (Interruptions)... My party and I are anguished that
many Members in this House are so concerned about the killing of innocent civilians
in a distant place. ...(Interruptions)... In our own country, my Tamil Nadu fishermen
are attacked. ...(Interruptions)... Or when Tamil citizens in Lanka are killed none of

them ever spoke about them. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Javadekar. ...(Interruptions)...

SHRI SITARAM YECHURY: This should be removed from the record.

...(Interruptions)...
DR. V. MAITREYAN: Sir, it cannot be removed. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Dr. Maitreyan, please sit down. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, what Dr. Maitreyan has said should be removed

from the record of the House. ...(Interruptions)...

DR. V. MAITREYAN: Sir, it cannot be removed. ...(Interruptions)... If it is

removed then the whole proceedings will be removed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will expunge it. ...(Interruptions)... What is
your problem? ...(Interruptions)... Dr. Maitreyan, please sit down. ...(Interruptions)...
Go back to your seat. ...(Interruptions)... 1 request all of you to please resume your
seats. ...(Interruptions)... Please resume your seats. ...(Interruptions)... 1 will solve it.

...(Interruptions)...

Mr. Hanumantha Rao, please go back to your seat. ...(Interruptions)... You please
sit down. ...(Interruptions)... Sit down. ...(Interruptions)... 1 will come back to you.

...(Interruptions)...
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SHRI SITARAM YECHURY: Sir, I have an objection. ...(Interruptions)... What
Dr. Maitreyan has said has to be removed from the record. ...(Interruptions)... He has

made an allegation. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You sit down. ...(Interruptions)... Hon. Members,
I will go through the records. ...(Interruptions)... Dr. Maitreyan, please sit down.
...(Interruptions)... 1 will go through the records. If there is any aspersion directly or
indirectly against a Member, that will be expunged. ...(Interruptions)... Now, let me
give my ruling. ...(Interruptions)... Please sit down. ...(Interruptions)... 1 gave you a
chance. ...(Interruptions)... You sit down. ...(Interruptions)... 1 want to give my ruling
now. ... (Interruptions)... Before that, I would like to hear the Minister. ...(Interruptions)...
Mr. Naresh Agrawal has raised a valid point. I want to give a ruling on that.
...(Interruptions)... Without that, I don’t want to adjourn. ...(Interruptions)... Before
that, I want to hear the Minister and the LoP. ...(Interruptions)... After that, I have to
give my ruling. ...(Interruptions)... So, others please cooperate. ...(Interruptions)... All
of you please cooperate because whatever point was raised by Mr. Naresh Agrawal and
supported by Mr. Yechury is a valid point. ...(Interruptions)... I want to give a ruling
on that because records must be clear. ...(Interruptions)... 1 would like to straighten
the record. ...(Interruptions)... It must be clear. ...(Interruptions)... There is some
misunderstanding here and there. So, it has to be corrected. ...(Interruptions)... Before
that, I want to listen to the Minister and the LoP. ... (Interruptions)... You have made your
point. Please sit down. ...(Interruptions)... Mr. Raja, 1 have said that I would expunge
if there is an aspersion. ...(Interruptions)... I know that. ...(Interruptions)... Then, 1 will
have to adjourn the House. ...(Interruptions)... Please don’t do this. ...(Interruptions)...
Dr. Maitreyan, please sit down. ...(Interruptions)... 1 said that if there is a direct or
indirect aspersion against any Member, it will be expunged. ...(Interruptions)... 1 have
already said that. ...(Interruptions)... Now, Mr. Minister. ... (Interruptions)... Mr. Minister,
please remember that there is a point of order. In the light of that, please respond.

...(Interruptions)...

it YT SASHR @ STTHRT Sfl, T8 TRPR AIH! FdeH18T BT FHSE & 3R
IUTAGT & SRl BT T Bl gl Fad d TRAT B HIRIH QAT SH1 BT iR
A9 G| $T HH 21 H 51 & Hedl g & 1.0l BT 956 NS 4 g1 8l Al [T
Jumafe St =9 < %, Chairman has the final authority, 39 UX gt BT Sib T8l Bl
.0 B AT 4 9 B WSHR =@l A HE 81 I8! 7, Td BRI, T A G T
P I G| TS S 4 91 1. B /ST Rt I8 SIH T BNTL....(AGEH)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Please don’t comment.

...(Interruptions)... Please sit down. ...(Interruptions)... Now, hon. LoP. ...(Interruptions)...

After that, I would give my ruling. ...(Interruptions)...
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SHRI GHULAM NABI AZAD: Hon. Deputy Chairman, Sir, Dr. Maitreyan is
a very good friend, but it is most unfortunate. I never expected him to make such a
statement that people in a distant place are being killed and why we all should be

agitated. ...(Interruptions)...

DR. V. MAITREYAN: I didn’t say that. ...(Interruptions)... You are twisting.
...(Interruptions)... Sir, he is twisting my statement. ...(Interruptions)... 1 did not say

that. ...(Interruptions)... He is twisting. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, even if he takes that, my friend Dr. Maitreyan

has forgotten the economic interests which India has in the West Asia.
DR. V. MAITREYAN: Sir, he is twisting the matter. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No discussion on this. ...(Interruptions)... Hon. LoP.

...(Interruptions)... Let us not go into that. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Listen to me. ...(Interruptions)... Listen to me.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, ...(Interruptions)... The question is

...(Interruptions)...

SHRI GHULAM NABI AZAD: How many Tamilians are there in West Asia?
...(Interruptions)... How many Keralites are there in West Asia? ... (Interruptions)... How
many Andhraites are there in West Asia? ...(Interruptions)... How many million Indian
people are working in West Asia? ...(Interruptions)... Peace in West Asia is in the
interest of India. ... (Interruptions)... Economically we will be broke. ...(Interruptions)...

Please see the remittances from there. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: The House is adjourned to meet at 2.00 p.m.
The House then adjourned at twenty-six minutes past twelve of the clock.
The House reassembled at two of the clock,

MR. DEPUTY CHAIRMAN in the Chair

PAPERS LAID ON THE TABLE—Contd.
MR. DEPUTY CHAIRMAN: Papers to be laid on the Table of the House.

it TR IFEATA : AT SUFTUTYRT ST, T8t Wl 81 WY, ST A7 Wrse 3ih
e ISTT AT ...(FILT)...



